NATIONAL HUMAN
RIGHTS COMMISSION

Monitor issue:
SC transfers to
NHRC mental
healthcare plea

AGE CORRESPONDENT
NEW DELHI, OCT. 28

The Supreme Court on
Tuesday transferred to
the National Human
Rights Commission a
public interest litigation
for the implementation
of a 2017 law on safe-
guarding the rights and
needs of persons with
mental {llnesses and
asked it to monitor the
matter:

A two-judge bench of
Justices PS. Marasimha
and R. Mahadevan said
the rights body should
monitor the petition
filed by advocate Gaurav
Kumar Bansal in 2018.

The apex court took on
record an affidavit filed
by the Centre and noted
that statutory authori-
ties have been constitut-
ed to implement the
Mental Healthcare Act,
2017.

It, however, noted that
the petitioner has
sought several other
“pravers”. These shall
also be monitored by the
NHRC.

The Supreme Court
had earlier said that
Parliament enacted the
Mental Healthcare Act
in 2017.
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Police are expected to treat

women with dignity: HC

New Delhi: Police officers are
expected to treat women with
dignity and must refrain from
using inappropriate or unpar-
liamentary language, Delhi
High Court has stressed.

The observation came as the
court took up a petition filed by
Thoppani Sanjeev Rao, who had so-
ught the framing of specific guide-
linesmandating that women be tre-
ated respectfully in police stations.

Sheargued that, despite an ex-
plicit directive from the National
Human Rights Commission
(NHRC) requiring police action

within four weeks, no such guide-
lines had been issued.

Justice Sanjeev Narula, ho-
wever, declined to issue such or-
ders, noting that these expecta-
tions were already implicit in the
conduct required of public ser-
vants. “The courtfindsnoreason
toframeany such guidelines. It is
beyond dispute that police offi-
cers are expected to treat women
with dignity and must refrain
from using inappropriate or un-
parliamentary language. Hence,
the prayer sought is misconcei-
ved,” the judge said. TN
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PIL on mental
health passed
on to NHRC

New Delhi: The Supreme
Court on Tuesday
transferred to the NHRC a
PIL for the implementation
of a 2017 law on
safeguarding the rights and
needs of persons with
mental illnesses and asked
it to monitor the matter. A
bench comprising Justices P
S Narasimha and R
Mahadevan said the rights
body should monitor the
petition filed by advocate
Gaurav Kumar Bansal in
2018. The top court took on
record an affidavit filed by
the Centre and noted that
statutory authorities have
been constituted to
implement the Mental
Healthcare Act, 2017. It,
however, noted that the
petitioner has sought
several other "prayers".
These shall also be
monitored by the NHRC. On
March 2, it directed the
Centre to file an affidavit
indicating the establishment
and functioning of the three
bodies mentioned in the
2017 Act.
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‘Lokayukta bill can’t be passed till J&K is UT’

Wait for Statehood for
introduction of bills: Omar

Responding to it, the Chief with it?"

Fayaz Bukhari

SRINAGAR, Oct 28: Chief
Minister Omar Abdullah today
urged Members of the
Legislative Assembly who intro-
duced varipus private members'
bills to wait until Jammu and
Kashmir regains its Statchood,
after which these bills could be

*Warch video on our Youtube
Channel *Excelsior News"™

reconsidered,

All eight of the 41 bills intro-
duced in the Assembly were
rejected by the National
Conference-led Government,
while the remaining bills will
be taken up in the next budget
session.

In response tomaost of the bills,
the Chief Minister advised mem-
hers to "wait for JEK to become a
State again," adding thatonly then
could such legiskation be taken up
for consideration.

A bill introduced by MLA
MY, Tarigami, sought to estab-
lish a Lokayukta in J&K to
inquire into allegations of cor-
ruption against public servants,

The Chief Minister respond-

Minister said the bill could not

Chief Minister Omar Abdullah speaks in
the Assembly on Tuesday.
-Exvelsior Shaleel

be passed while J&K remains a
Union Tetritory, and members
would have to wait until
Statehood is restored.

Inreply, Tarigamisaid, "We
do not know anything about
the timeline for the restoration
of Statehood - how do we deal

ed that there were
already existing laws
in place for the preven-
tion of corruption, and
J&K falls under their

purview.
MLA  Nizam-ud
Din Bhat brought abill

seeking the establish-
ment of a Legislative
Forum for Monitoring
and Protection of
Human Rights in the
Union  Territory of
Jammu and Kashmir,
On this, the Chief
Minister said that
J&K, being a Union
Territory, falls under
the jurisdiction of the
National Human
Rights Commission,
"The law does not
permit us to establish
such an institution here under
the J&K Reorganisation Act, Let
us become a State again - when
that happens, we can have our
own State Human Rights
Commission," he added,

(Contd on page 4 Col 3)
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Wait for Statehood for
introduction of bills: Omar

Tanvir Sadig, sought 1o provide
for the prevention, treatment,
and rehabilitation of dirug
abuse vietims and to establish
addiction treatment and reha-
bilitation centres, besides
ensuring community involve
ment to curb the menaoe,

On this, the Government
through the Minister Sakeena
Itoo, said it was planning to
bring a comprehensive bill to
address the issue,

MLA Altaf Ahmad Wani
introduced a bill to provide
immediate financial relief to
fire victims for reconstruction
and rehabilitation through the
district administration.

The bill was also rejected,
though the Chief Minister
assured that the Government

wotild look into the passibility
of enhancing compensation,

MLA Balwant Singh
Mankotia introduced a bill
seeking compulsory vocational
and skill education in Jammu
and Kashmir, It was rejected,
with the Deputy Chief Minister
stating that Industrial
Training Institutes (ITIs) were
already in place.

MLA Mubarak Gul intro
duced a bill for the social security
mnd welfare of artisans and relat-
el matters, It was also rejected,
with the Deputy Chief Minister
citing financial implications.

Gul was assured that the
suggestions in his bill would be
taken into consideration, fol-
lowing which he agreed to
withdraw it.



ZehruNissa
Srinagar, Oct 28

Chief Minister Omar Abdullah on
Tuesday told the Legislative Assem-
bly that the Union Territory of Jammu
and Kashmir cannot have its own
Human Rights Commission under the
existing constitutional framework.

Responding to Congress MLA
Nizamuddin Bhat's plea seeking per-
mission to introduce a private mem-
ber’s bill for the establishment of a
local human rights body, the Chief
Minister said that the J&K Reorgan-
isation Act does not provide for the
creation of such an institution.

“The National Human Rights Com-
mission (NHRC) covers the Union
Territories of Jammu and Kashmir,

Delhi, and Ladakh,” Omar Abdullah
said, adding that a separate commis-
sion for J&K could only be constitut-
ed after the restoration of statehood.

He recalled that before August
2019, Jammu and Kashmir had its
own fully functional State Human
Rights Commission (SHRC), which

Greater Kashmir, Srinagar, 29/10/2025
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actively dealt with cases of alleged
rights violations. “That law was
among those removed from the Stat-
ute Book after the recrganisation of
the state,” he said. “Now, the UT is
under the purview of the NHRC.”

The Chief Minister rejected the
argument that the absence of a loeal
body had left a vacuum in rights pro-
tection mechanisms. "It is incorrect
to say there is no redressal system
in place. The mechanism exists —
the only difference is that the NHRC
now performs this role instead of the
SHRC."” he clarified.

However, MLA Nizamuddin Bhat
insisted that a dedicated institution
withinJammu and Kashmir was essen
tial. He said that the NHRC remained
largely inaccessible to ordinary citi-

zens and was unable to handle the
sheer volume of cases from the region.
*A localised mechanism for monitor-
ing, investigating, and addressing alle-
gations of human rights viclations is
needed to (il the visible institutional
gap.” Bhatargued.

He added that the people of J&K
must feel confident that their rights
are protected. “Over the decades, our
situation has shown how necessary
such a body is,” the ML A said.

The proposed bill was among 41
private members' bills listed for
introduction during the session, but
was not allowed on what the govern-
ment termed “technical grounds.”
“Nosuch possibility exists underthe
J&K Reorganisation Act,” the Chief
Minister reiterated.
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Hindu
SC orders NHRC to monitor Mental Health Authorities across the country

A petition had highlighted the plight of mentally-ill prisoners who were found chained at a
“faith-based” asylum at Badayun in Uttar Pradesh

https://www.thehindu.com/news/national/sc-orders-nhrc-to-monitor-mental-health-
authorities-across-the-country/article70213534.ece

Updated - October 29, 2025 06:25 am IST - NEW DELHI

The Hindu Bureau

National Human Rights Commission office at Faridkot House in New Delhi. File | Photo
Credit: The Hindu

The Supreme Court on Tuesday (October 28, 2025) transferred to the National Human
Rights Commission (NHRC) a petition that sought the proper functioning and monitoring
of Central and State Mental health Authorities across the country.

The order issued by a Bench headed by Justice P.S. Narasimha stemmed from a petition
filed by advocate Gaurav Kumar Bansal in 2018, which highlighted the plight of mentally-
ill prisoners who were found chained at a “faith-based” asylum at Badayun in Uttar
Pradesh.

Mr. Bansal had, at the time, sought the constitution of Central and State Mental Health
Authorities separately to protect the rights of individuals with mental iliness in accordance
with the provisions of the Mental Healthcare Act of 2017.

The petitioner had sought separate funding for these authorities and mental health review
boards that would be put in place.

The Health Ministry subsequently filed an affidavit in court saying the authorities have
been notified.

“In view of the fact that Central Mental Health Authority as well as the authorities
constituted by the States and Union Territories, are functioning, we are of the opinion that
the interest of justice will be subserved if the NHRC monitors the writ petition and passes
directions after hearing these authorities,” the apex court directed.

The court ordered the petition to be re-numbered by the NHRC as a “complaint” for
monitoring and disposing of as per the law.

The NHRC was asked to pass necessary orders to ensure the authorities work vibrantly.


https://www.thehindu.com/news/national/sc-orders-nhrc-to-monitor-mental-health-authorities-across-the-country/article70213534.ece
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SC transfers PIL seeking implementation of law on mental health care to NHRC

The top court took on record an affidavit filed by the Centre and noted that statutory
authorities have been constituted to implement the Mental Healthcare Act, 2017.

https://www.cnbctv18.com/india/sc-transfers-pil-seeking-implementation-of-law-on-
mental-health-care-to-nhrc-19729226.htm

By PTI October 28, 2025, 2:43:50 PM IST (Published)

3 Min Read

The Supreme Court on Tuesday, October 28, transferred to the National Human
Rights Commission a PIL for the implementation of a 2017 law on safeguarding
the rights and needs of persons with mental illnesses and asked it to monitor
the matter.

A bench comprising Justices PS Narasimha and R Mahadevan said the rights body
should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018.

The top court took on record an affidavit filed by the Centre and noted that statutory
authorities have been constituted to implement the Mental Healthcare Act, 2017.

It, however, noted that the petitioner has sought several other "prayers”. These shall also
be monitored by the NHRC.

The top court had previously said that Parliament enacted the Mental Healthcare Act in
2017 which contemplates establishment of a Central Mental Health Authority (CMHA),
State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On
March 2, it directed the Centre to file an affidavit indicating the establishment and
functioning of the three bodies.

The affidavit should also show the statutory and mandatory appointments to the authority
and the review board.

On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which claimed that non-implementation of provisions of the Act
by the states and UTs was a gross violation of life and liberty of the citizens.

The PIL argued that persons with mental ilinesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017. The court examined the photos of such patients calling it a matter of great
concern.


https://www.cnbctv18.com/india/sc-transfers-pil-seeking-implementation-of-law-on-mental-health-care-to-nhrc-19729226.htm
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The bench said chaining people with mental illness was violative of their rights under
Article 21 of the Constitution, which deals with life and personal liberty, and their dignity
cannot be compromised.

According to the PIL, chaining a person suffering from mental illness is a blatant violation
of a provision of the 2017 Act which says that every such person shall not only have a
right to live with dignity but he or she shall be protected from cruel, inhuman and
degrading treatment.

Referring to the National Mental Health Survey 2016, the petitioner claimed that around
14 per cent of India’s population requires active mental health interventions and around
2 per cent Indians were suffering from severe mental disorders.
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Supreme Court Transfers Plea on Implementation of Mental Healthcare Act to
NHRC

Supreme Court directed the National Human Rights Commission to monitor the
implementation of the Mental Healthcare Act, 2017, ensuring protection and dignity for
persons with mental iliness across India

https://lawbeat.in/famp/top-stories/supreme-court-transfers-plea-on-implementation-of-
mental-healthcare-act-to-nhrc-1536174

By : Sukriti Mishra
Update: 2025-10-28 07:46 GMT

Supreme Court transfers PIL on Mental Healthcare Act implementation to NHRC,
directing the rights body to oversee protection of mentally ill persons and ensure
compliance with the 2017 law

The Supreme Court on Tuesday transferred to the National Human Rights Commission
(NHRC) a PIL seeking effective implementation of the Mental Healthcare Act, 2017, and
directed the rights body to oversee compliance with the law meant to safeguard the rights
and dignity of persons with mental illnesses.

The Bench of Justices P.S. Narasimha and R. Mahadevan observed that the NHRC,
being a statutory authority empowered to protect and promote human rights, is best
placed to monitor the issues raised in the petition filed by Advocate Gaurav Kumar
Bansal in 2018.

“The National Human Rights Commission shall monitor the implementation of the Mental
Healthcare Act, 2017, including the issues raised in the present petition,” the Bench said,
while formally closing proceedings before the Court.

The Supreme Court took on record an affidavit filed by the Union Government, noting that
the Centre had constituted all statutory bodies envisaged under the 2017 Act; the Central
Mental Health Authority (CMHA), the State Mental Health Authorities (SMHAs) and
the Mental Health Review Boards (MHRBS) , to ensure the protection of rights and access
to mental healthcare services across the country.

However, the Bench clarified that the petitioner’s additional requests, including measures
to ensure humane treatment of mentally ill persons and steps to prevent rights violations
in mental health institutions, shall also fall under the NHRC’s ongoing monitoring.

Earlier, in a series of hearings, the Supreme Court had expressed concern over the slow
pace of implementation of the Mental Healthcare Act and had, on March 2, directed the
Centre to file an affidavit detailing the establishment, composition and functioning of the
CMHA, SMHAs and MHRBSs, as well as the appointments made to these statutory bodies.
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The petition filed in 2018 had drawn the Court’s attention to the continued chaining of
patients with mental ilinesses in faith-based mental asylums in Budaun district of Uttar
Pradesh, describing the practice as “cruel, inhuman and degrading.” The petitioner had
produced photographs showing patients in chains, prompting the Court to term the matter
“a grave violation of human dignity.”

The Bench had earlier observed that such practices violated Article 21 of the Constitution,
which guarantees the right to life and personal liberty, and stressed that “the dignity of
persons suffering from mental illness cannot be compromised under any circumstance.”

The PIL argued that the non-implementation of the 2017 Act by several states and Union
Territories amounted to a gross violation of the fundamental rights of persons with mental
illnesses. It urged the Court to ensure that all provisions of the Mental Healthcare Act are
enforced uniformly across India, including the requirement for humane treatment,
community-based rehabilitation, and protection against arbitrary detention or restraint.

Citing the National Mental Health Survey 2016, the petitioner pointed out that nearly 14%
of India’s population requires active mental health intervention, and that about 2% of
Indians suffer from severe mental disorders. He argued that despite the alarming
prevalence of mental illness, institutional neglect, lack of trained professionals, and
inadequate infrastructure continued to deny affected persons their statutory and
constitutional rights.

On January 3, 2019, the Apex Court had issued notices to the Centre, all States and
Union Territories, seeking a response on the PIL and directing them to file status reports
on the implementation of the Act.

The Mental Healthcare Act, 2017, which came into force on May 29, 2018, replaced the
earlier 1987 law and brought India’s legal framework in line with international human
rights standards, particularly the UN Convention on the Rights of Persons with Disabilities
(UNCRPD). It guarantees every person with mental iliness the right to live with dignity,
protection from cruel and degrading treatment, and access to affordable mental
healthcare and community-based services.

Case Title: Gaurav Kumar Bansal v. Union of India & Ors.
Hearing Date: October 28, 2025

Bench: Justices P.S. Narasimha and R. Mahadevan
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Supreme Court Transfers PIL on Mental Healthcare Act Implementation to NHRC
for Monitoring

https://lawtrend.in/supreme-court-transfers-pil-on-mental-healthcare-act-
implementation-to-nhrc-for-monitoring/

By Law Trend
October 28, 2025 12:37 PM

The Supreme Court on Tuesday transferred a public interest litigation (PIL) seeking
effective implementation of the Mental Healthcare Act, 2017 to the National Human Rights
Commission (NHRC), directing the rights body to oversee compliance with the law across
the country.

A Bench of Justices P.S. Narasimha and R. Mahadevan was hearing a petition filed in
2018 by advocate Gaurav Kumar Bansal, which sought the enforcement of statutory
safeguards and rights of persons with mental illnesses. The court noted that while
statutory authorities have been constituted under the Act, several broader issues raised
in the PIL would also need continuous oversight.

“The National Human Rights Commission shall monitor the implementation of the Mental
Healthcare Act, 2017, and the prayers made in the petition,” the Bench directed, while
taking on record the affidavit filed by the Union government.

The PIL, filed seven years ago, highlighted serious lapses in enforcing the provisions of
the 2017 law, including the establishment and functioning of key statutory bodies such as
the Central Mental Health Authority (CMHA), State Mental Health Authorities (SMHAS),
and Mental Health Review Boards (MHRBS).

Earlier, on March 2, the Supreme Court had asked the Centre to file an affidavit detailing
the constitution and operation of these authorities, along with information on statutory
appointments. The affidavit submitted by the government has now been formally taken
on record.

The petitioner had drawn the court’s attention to a disturbing incident from Budaun district
in Uttar Pradesh, where people with mental illnesses were allegedly chained in a faith-
based asylum. The court, while examining photographs of the patients, termed the act a
“‘matter of great concern” and held it violative of their fundamental rights under Article
21 of the Constitution, which guarantees life and personal liberty.

The Bench reiterated that chaining individuals suffering from mental ililness amounts to
cruel, inhuman and degrading treatment, directly infringing upon the dignity and rights
guaranteed by law. It underscored that Section 20 of the Mental Healthcare Act,
2017 confers on every person with mental illness the right to live with dignity and
protection from inhuman treatment.
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According to Bansal’s petition, the continued non-implementation of the Act by states and
Union Territories constitutes a “gross violation of life and liberty of citizens.” It cited
the National Mental Health Survey 2016, which estimated that nearly 14% of India’s
population requires active mental health interventions, while around 2% suffer from
severe mental disorders.

The petition urged the top court to ensure that the Act's mechanisms are effectively put
in place to address the acute shortage of mental health infrastructure and safeguard the
rights of vulnerable individuals.

With the transfer of the matter to the NHRC, the Commission will now be responsible for
monitoring the implementation of the Mental Healthcare Act, 2017, including the
establishment and functioning of statutory authorities and the protection of rights of
persons with mental illnesses across India.
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SC hands over Mental Healthcare Act plea to NHRC, seeks regular monitoring

https://assamtribune.com/national/sc-hands-over-mental-healthcare-act-plea-to-nhrc-
seeks-reqular-monitoring-1595976

New Delhi, Oct 28: The Supreme Court on Tuesday transferred a PIL on implementing
the 2017 Mental Healthcare Act to the National Human Rights Commission (NHRC) and
directed the commission to monitor its enforcement.

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body
should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018.

The top court took on record an affidavit filed by the Centre and noted that statutory
authorities have been constituted to implement the Mental Healthcare Act, 2017.

It, however, noted that the petitioner has sought several other "prayers" and "these shall
also be monitored by the NHRC".

Earlier, the top court noted that Parliament enacted the Mental Healthcare Act in 2017
which contemplates establishment of a Central Mental Health Authority (CMHA), State
Mental Health Authority (SMHA) and Mental Health Review Board (MHRB).

On March 2, it directed the Centre to file an affidavit detailing the establishment and
functioning of these three bodies.

Along with it, the affidavit should also show the statutory and mandatory appointments to
the authority and the review board.

On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which claimed that non-implementation of provisions of the Act
by the states and UTs was a gross violation of life and liberty of the citizens.

The PIL argued that persons with mental illnesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017.

The court examined the photos of such patients calling it a matter of great concern.

The bench said chaining people with mental illness was violative of their rights under
Article 21 of the Constitution, which deals with life and personal liberty, and their dignity
cannot be compromised.

According to the PIL, chaining a person suffering from mental iliness is a blatant violation
of a provision of the 2017 Act which says that every such person shall not only have a
right to live with dignity but he or she shall be protected from cruel, inhuman and
degrading treatment.
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Referring to the National Mental Health Survey 2016, the petitioner claimed that around
14 per cent of India's population requires active mental health interventions and around
2 per cent Indians were suffering from severe mental disorders.

PTI
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SC transfers PIL seeking implementation of law on mental health care to NHRC

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body
should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018.

https://legal.economictimes.indiatimes.com/amp/news/web-stories/supreme-court-
transfers-pil-on-mental-health-rights-to-nhrc-for-monitoring/124871897

Online Bureau | PTI
Updated On Oct 28, 2025 at 04:29 PM IST

New Delhi: The Supreme Court, today, transferred to the National Human Rights
Commission a PIL for the implementation of a 2017 law on safeguarding the rights and
needs of persons with mental illnesses and asked it to monitor the matter.

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body
should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018.

The top court took on record an affidavit filed by the Centre and noted that statutory
authorities have been constituted to implement the Mental Healthcare Act, 2017.

It, however, noted that the petitioner has sought several other "prayers”. These shall also
be monitored by the NHRC.

The top court had previously said that Parliament enacted the Mental Healthcare Act in
2017 which contemplates establishment of a Central Mental Health Authority (CMHA),
State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On
March 2, it directed the Centre to file an affidavit indicating the establishment and
functioning of the three bodies.

The affidavit should also show the statutory and mandatory appointments to the authority
and the review board.

On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which claimed that non-implementation of provisions of the Act
by the states and UTs was a gross violation of life and liberty of the citizens.

The PIL argued that persons with mental illnesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017. The court examined the photos of such patients calling it a matter of great
concern.

The bench said chaining people with mental illness was violative of their rights under
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Article 21 of the Constitution, which deals with life and personal liberty, and their dignity
cannot be compromised.

According to the PIL, chaining a person suffering from mental illness is a blatant violation
of a provision of the 2017 Act which says that every such person shall not only have a
right to live with dignity but he or she shall be protected from cruel, inhuman and
degrading treatment.

Referring to the National Mental Health Survey 2016, the petitioner claimed that around
14 per cent of India's population requires active mental health interventions and around
2 per cent Indians were suffering from severe mental disorders.
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SC directs NHRC to monitor treatment at faith-based mental health facilities

The apex court said the NHRC may issue notices to Central and state mental health
authorities, seeking compliance reports on faith-based mental asylums and care of
mentally ill persons.

https://theprint.in/india/sc-directs-nhrc-to-monitor-treatment-at-faith-based-mental-
health-facilities/2772298/

ANI | 28 October, 2025 08:11 pm IST

New Delhi: The Supreme Court on Tuesday directed the National Human Rights
Commission (NHRC) to monitor all concerned authorities with respect to the health
treatment of persons placed in (or near) faith-based ‘mental asylums’.

A bench of Justices PS Narasimha and R Mahadevan transferred a 2018 plea that sought
directions for the immediate release, care and treatment of persons with mental illness
confined in a faith-based asylum at Badaun, Uttar Pradesh, to the NHRC.

Additionally, the plea had also sought directions to all concerned state authorities to
implement the provisions of the Mental Healthcare Act, 2017, including the establishment
of authorities, boards, rules, and regulations under the Act.

“‘We are of the opinion that interest of justice will be subserved if we direct the NHRC to
monitor the writ petition and pass necessary directions after hearing the statutory
authorities. In view of the above, the WP is transferred to NHRC for being renumbered as
a complaint and for monitoring and disposing of it as per law”, the court noted.

During the hearing, the apex court asked petitioner Advocate Gaurav Bansal that the plea
dates back to 2018 and the court has already issued directions in this regard, so what
remains to be dealt with in the plea.

Bansal submitted that in many mental asylums, patients with mental iliness are being
treated by way of the faith on which the asylum is based.

“In most of such places, in Hanuman Mandirs and Madarsas, the faith-based asylums are
keeping persons and treating them on the basis of their faith”, Bansal said.

After hearing the petitioner briefly, the apex court was of the view that these grounds are
generalised, having been dealt with by the Court earlier. The Court thus suggested that
the NHRC can be asked to monitor this regard.

The apex court also suggested that the NHRC can issue notices to all concerned
authorities, such as the Central and State Mental Health Authorities, seeking their
responses regarding compliance with the court’s directions for the proper functioning of
faith-based mental asylums and the treatment of mentally challenged persons placed in
them.
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The apex court has also directed NHRC to ensure that the states which have yet to
constitute the concerned authorities as per law in this regard to comply with the directions
of the Court and to ensure they are functioning vibrantly. (ANI)



DEVDISCOURSE, Online, 29.10.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Devdiscourse
Supreme Court Orders NHRC to Oversee Faith-Based Mental Asylum Cases

The Supreme Court has assigned the NHRC to oversee the treatment of individuals in
faith-based mental asylums, transferring a 2018 case to the commission. The decision
seeks to ensure compliance with the Mental Healthcare Act, 2017, ensuring proper care
and adherence to legal protocols in such institutions.

https://www.devdiscourse.com/article/headlines/3676115-supreme-court-orders-nhrc-to-
oversee-faith-based-mental-asylum-cases

Devdiscourse News Desk | Updated: 28-10-2025 19:53 IST | Created: 28-10-2025 19:53
IST

In a significant move, the Supreme Court has tasked the National Human Rights
Commission (NHRC) with the responsibility of monitoring the health treatment of
individuals in faith-based mental asylums.

A bench consisting of Justices PS Narasimha and R Mahadevan transferred a 2018 plea
concerning the immediate release and treatment of such individuals to the NHRC.

The court aims for the NHRC to ensure adherence to the Mental Healthcare Act, 2017,
including the setup of necessary authorities and regulations.

During the session, Advocate Gaurav Bansal highlighted ongoing issues with treatment
based on faith at various mental asylums.

The court has requested the NHRC to seek compliance from Central and State Mental
Health Authorities regarding previous directives.

The NHRC is also asked to ensure that states fully establish relevant authorities for
vibrant functioning as per law.
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Supreme Court Shifts Focus on Mental Health Rights to NHRC

The Supreme Court transferred a Public Interest Litigation (PIL) concerning the 2017
Mental Healthcare Act to the National Human Rights Commission (NHRC) for monitoring.
The PIL cited non-implementation of the Act and highlighted human rights violations
occurring in mental asylums, calling for urgent attention to improve the situation.

https://www.devdiscourse.com/article/law-order/3676153-supreme-court-clarifies-ipc-
section-195a-as-cognisable-offence

Devdiscourse News Desk | New Delhi | Updated: 28-10-2025 12:27 IST | Created: 28-10-
2025 12:27 IST

The Supreme Court has allocated a Public Interest Litigation concerning the 2017 Mental
Healthcare Act to the National Human Rights Commission (NHRC) for closer review and
supervision. This decision was announced by a bench consisting of Justices P S
Narasimha and R Mahadevan, urging NHRC to oversee the petition initiated by advocate
Gaurav Kumar Bansal.

Accompanying the Supreme Court's ruling was an affidavit from the Centre,
acknowledging the establishment of necessary statutory bodies like the Central Mental
Health Authority. However, the petition points to broader areas requiring oversight,
prompting the court to reinforce its directions on monitoring.

The PIL highlighted grave issues, including chaining of mentally ill patients in faith-based
asylums. The court emphasized that such practices violate Article 21 of the Constitution,
which ensures life and personal liberty, and urged swift action to uphold the dignity of the
affected individuals.

(With inputs from agencies.)
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Supreme Court transfers mental health rights PIL to NHRC for monitoring

Plea argues that around 14% of India’s population needs mental health intervention,
nearly 2% suffers from severe mental disorders

https://www.nationalheraldindia.com/amp/story/health/supreme-court-transfers-mental-
health-rights-pil-to-nhrc-for-monitoring

By NH Digital
Published: 28 Oct 2025, 8:54 PM IST

The Supreme Court on Tuesday transferred to the NHRC (National Human Rights
Commission) a PIL (public interest litigation) seeking implementation of the Mental
Healthcare Act, 2017, and directed the rights body to monitor the matter to ensure
protection of the rights and dignity of persons with mental illnesses.

A bench comprising Justices P.S. Narasimha and R. Mahadevan said the NHRC should
take charge of overseeing compliance with the provisions of the Act while considering the
other prayers made in the petition.

The PIL, filed in 2018 by advocate Gaurav Kumar Bansal, had raised serious concerns
over the lack of enforcement of the 2017 legislation and instances of human rights
violations involving people with mental illnesses.

Taking on record an affidavit filed by the Union government, the bench noted that statutory
authorities envisaged under the law — the Central Mental Health Authority, the State
Mental Health Authorities (SMHASs) and the Mental Health Review Boards — had been
constituted.

However, the court observed that several issues raised by the petitioner remained
unresolved and must continue to be monitored by the NHRC.

“Since statutory authorities have now been established, and the grievance relates to
monitoring the implementation of the Act, we are transferring the matter to the NHRC for
appropriate follow-up and supervision,” the bench said.

Case background

The Mental Healthcare Act, 2017 was enacted by Parliament to safeguard the rights of
persons with mental illness, including the right to live with dignity, access to treatment,
and protection from inhuman or degrading practices.

On 2 March 2023, the Supreme Court had directed the Centre to file an affidavit
confirming the establishment and functioning of the statutory bodies and the
appointments made under the Act.
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Earlier, on 3 January 2019, the apex court had issued notices to the Centre, all states
and Union Territories on the PIL, which alleged that the non-implementation of the Act
amounted to a violation of Article 21 of the Constitution — the right to life and personal
liberty.

The petition cited distressing conditions in a faith-based mental asylum in Budaun, Uttar
Pradesh, where patients were allegedly chained, calling it a gross breach of the law and
human dignity. The bench had then remarked that such practices were 'a matter of great
concern” and “an affront to constitutional values'.

Petitioner's contentions

Bansal, citing the National Mental Health Survey 2016, argued that around 14 per cent of
India’s population requires active mental health intervention and nearly 2 per cent suffer
from severe mental disorders.

He contended that chaining or restraining persons with mental illnesses violates Section
20 of the 2017 Act, which guarantees protection from cruel, inhuman and degrading
treatment.

“‘Every person with mental iliness shall have the right to live with dignity,” the Act states
— a principle the petitioner argued has been systematically neglected.

The Supreme Court’s transfer of the case marks a significant shift from judicial oversight
to institutional monitoring by the NHRC, which is expected to seek regular compliance
reports from the Centre and states to ensure humane and lawful treatment of individuals
with mental illnesses.
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SC transfers PIL seeking implementation of law on mental health care to NHRC

https://english.varthabharati.in/india/sc-transfers-pil-seeking-implementation-of-law-on-
mental-health-care-to-nhrc

Vartha Bharati | 28-10-2025 | 12:26:00 IST

New Delhi (PTI): The Supreme Court on Tuesday transferred to the National Human
Rights Commission a PIL for the implementation of a 2017 law on safeguarding the rights
and needs of persons with mental illnesses and asked it to monitor the matter.

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body
should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018.

The top court took on record an affidavit filed by the Centre and noted that statutory
authorities have been constituted to implement the Mental Healthcare Act, 2017.

It, however, noted that the petitioner has sought several other "prayers”. These shall also
be monitored by the NHRC.

The top court had previously said that Parliament enacted the Mental Healthcare Act in
2017 which contemplates establishment of a Central Mental Health Authority (CMHA),
State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On
March 2, it directed the Centre to file an affidavit indicating the establishment and
functioning of the three bodies.

The affidavit should also show the statutory and mandatory appointments to the authority
and the review board.

On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which claimed that non-implementation of provisions of the Act
by the states and UTs was a gross violation of life and liberty of the citizens.

The PIL argued that persons with mental ilinesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017. The court examined the photos of such patients calling it a matter of great
concern.

The bench said chaining people with mental illness was violative of their rights under
Article 21 of the Constitution, which deals with life and personal liberty, and their dignity
cannot be compromised.

According to the PIL, chaining a person suffering from mental iliness is a blatant violation
of a provision of the 2017 Act which says that every such person shall not only have a
right to live with dignity but he or she shall be protected from cruel, inhuman and
degrading treatment.
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Referring to the National Mental Health Survey 2016, the petitioner claimed that around
14 per cent of India's population requires active mental health interventions and around
2 per cent Indians were suffering from severe mental disorders.
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SC directs NHRC to monitor treatment of persons placed in faith-based mental
asylums

https://www.aninews.in/news/national/general-news/sc-directs-nhrc-to-monitor-
treatment-of-persons-placed-in-faith-based-mental-asylums20251028194657/

ANI | Updated: Oct 28, 2025 19:46 IST

New Delhi [India], October 28 (ANI): The Supreme Court on Tuesday directed the
National Human Rights Commission (NHRC) to monitor all concerned authorities with
respect to the health treatment of persons placed in (or near) faith-based mental asylums.
A bench of Justices PS Narasimha and R Mahadevan transferred a 2018 plea that sought
directions for the immediate release, care and treatment of persons with mental illness
confined in a faith-based asylum at Badaun, Uttar Pradesh, to the NHRC.
Additionally, the plea had also sought directions to all concerned state authorities to
implement the provisions of the Mental Healthcare Act, 2017, including the establishment
of authorities, boards, rules, and regulations under the Act.
"We are of the opinion that interest of justice will be subserved if we direct the NHRC to
monitor the writ petition and pass necessary directions after hearing the statutory
authorities. In view of the above, the WP is transferred to NHRC for being renumbered as
a complaint and for monitoring and disposing of it as per law", the court noted.
During the hearing, the apex court asked petitioner Advocate Gaurav Bansal that the plea
dates back to 2018 and the court has already issued directions in this regard, so what
remains to be dealt with in the plea.
Bansal submitted that in many mental asylums, patients with mental iliness are being
treated by way of the faith on which the asylum is based.
"In most of such places, in Hanuman Mandirs and Madarsas, the faith-based asylums are
keeping persons and treating them on the basis of their faith", Bansal said.
After hearing the petitioner briefly, the apex court was of the view that these grounds are
generalised, having been dealt with by the Court earlier. The Court thus suggested that
the NHRC can be asked to monitor this regard.
The apex court also suggested that the NHRC can issue notices to all concerned
authorities, such as the Central and State Mental Health Authorities, seeking their
responses regarding compliance with the court's directions for the proper functioning of
faith-based mental asylums and the treatment of mentally challenged persons placed in
them.

The apex court has also directed NHRC to ensure that the states which have yet to
constitute the concerned authorities as per law in this regard to comply with the directions
of the Court and to ensure they are functioning vibrantly. (ANI)
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581934

YT ST October 28, 2025 5:48 pm
Edited by Vaibhav Gupta
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https://lawtrend.in/supreme-court-mental-healthcare-act-nhrc-monitoring/
By Law Trend | October 28, 2025 12:38 PM
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YTYT | 28 October, 2025
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UT of J&K can’t have Human Rights Body of its own: CM

“The National Human Rights Commission (NHRC) covers the Union Territories of Jammu
and Kashmir, Delhi, and Ladakh,” Omar Abdullah said, adding that a separate
commission for J&K could only be constituted after the restoration of statehood

https://www.greaterkashmir.com/kashmir/ut-of-jk-cant-have-human-rights-body-of-its-
own-cm/

ZEHRU NISSA | October 29, 2025 12:33 am

Srinagar, Oct 28: Chief Minister Omar Abdullah on Tuesday told the Legislative Assembly
that the Union Territory of Jammu and Kashmir cannot have its own Human Rights
Commission under the existing constitutional framework.

Responding to Congress MLA Nizamuddin Bhat’s plea seeking permission to introduce
a private member’s bill for the establishment of a local human rights body, the Chief
Minister said that the J&K Reorganisation Act does not provide for the creation of such
an institution.

“The National Human Rights Commission (NHRC) covers the Union Territories of Jammu
and Kashmir, Delhi, and Ladakh,” Omar Abdullah said, adding that a separate
commission for J&K could only be constituted after the restoration of statehood.

He recalled that before August 2019, Jammu and Kashmir had its own fully functional
State Human Rights Commission (SHRC), which actively dealt with cases of alleged
rights violations. “That law was among those removed from the Statute Book after the
reorganisation of the state,” he said. “Now, the UT is under the purview of the NHRC.”

The Chief Minister rejected the argument that the absence of a local body had left a
vacuum in rights protection mechanisms. “It is incorrect to say there is no redressal
system in place. The mechanism exists — the only difference is that the NHRC now
performs this role instead of the SHRC,” he clarified.

However, MLA Nizamuddin Bhat insisted that a dedicated institution within Jammu and
Kashmir was essential. He said that the NHRC remained largely inaccessible to ordinary
citizens and was unable to handle the sheer volume of cases from the region. “A localised
mechanism for monitoring, investigating, and addressing allegations of human rights
violations is needed to fill the visible institutional gap,” Bhat argued.

He added that the people of J&K must feel confident that their rights are protected. “Over
the decades, our situation has shown how necessary such a body is,” the MLA said.

The proposed bill was among 41 private members’ bills listed for introduction during the
session, but was not allowed on what the government termed “technical grounds.” “No
such possibility exists under the J&K Reorganisation Act,” the Chief Minister reiterated.
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Jammu and Kashmir Assembly Rejects Controversial Land Bill

The Jammu and Kashmir Assembly rejected a bill sought by PDP MLA Wahid Para to
grant proprietary rights to houses illegally built on government land. Chief Minister Omar
Abdullah opposed the bill, warning it would encourage land grabs. The bill was defeated
in a voice vote.

https://www.devdiscourse.com/article/law-order/3676126-jammu-and-kashmir-
assembly-rejects-controversial-land-bill?amp

Devdiscourse News Desk | Srinagar | India
Updated: 28-10-2025 19:58 IST | Created: 28-10-2025 19:58 IST

The Jammu and Kashmir Assembly has decisively rejected a controversial bill proposed
by PDP MLA Wahid Para. The bill aimed to grant ownership rights to residents occupying
houses built on government and community lands. Chief Minister Omar Abdullah
vehemently opposed the bill, labeling it as a potential catalyst for rampant land grabbing.

The bill intended to leverage Article 21 of the Constitution, which guarantees the 'right to
shelter," but was met with significant opposition for bypassing legal precedents. Abdullah
recalled the defunct 'Roshni' scheme, drawing parallels to underscore the risks of passing
such legislation without stringent checks.

The bill was ultimately put to a vote in the Assembly, where it found minimal support,
leading to its defeat. Abdullah emphasized the government's commitment to lawful
housing schemes like the Pradhan Mantri Awas Yojana, which prioritizes providing land
for house construction to the landless, rather than legalizing illegal occupations.

(With inputs from agencies.)
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Nizamuddin Bhat Withdraws Bill Seeking Separate Human Rights Commission for
Jammu Kashmir

https://kashmirlife.net/nizamuddin-bhat-withdraws-bill-seeking-separate-human-rights-
commission-for-jammu-kashmir-410985/

By KL News Network - 2:34 pm October 28, 2025

SRINAGAR: The Jammu Kashmir Legislative Assembly on Tuesday witnessed a spirited
debate after MLA Nizamuddin Bhat moved a Private Member’'s Bill seeking the
establishment of an independent institution for merchandising and monitoring human
rights in the Union Territory. The bill was later withdrawn following clarification from the
Chief Minister that such a body cannot be constituted under the current Union Territory
framework.

Presenting the bill, Bhat argued that Jammu Kashmir urgently required a dedicated
human rights commission to address growing grievances and ensure justice without bias.
“The credibility of both the State and National Human Rights Commissions has often been
guestioned because they function under the government. Law-enforcing agencies
sometimes cause stress and fear among citizens. We need a legislative forum for human
rights that acts independently and restores people’s faith,” Bhat said, describing his
proposal as an “enabling law” that would complement the national framework.

Responding to the motion, the Chief Minister acknowledged the concerns raised but
explained that existing legal constraints prevent the establishment of a separate human
rights body in Jammu Kashmir. “Before 2019, we had our own State Human Rights
Commission which functioned effectively. However, after our status was changed to a
Union Territory, several laws were repealed, and this commission was among them,” the
Chief Minister said.

He clarified that under the present arrangement, human rights issues in Jammu and
Kashmir fall under the jurisdiction of the National Human Rights Commission (NHRC).
“As a Union Territory, we cannot have a separate human rights institution. Section 35 of
the Jammu and Kashmir Reorganisation Act, 2019, does not permit the Legislative
Assembly to enact such a law. Once statehood is restored, all institutions, including the
State Human Rights Commission, will be revived,” the Chief Minister assured.

Bhat reiterated the urgent need for an independent mechanism but ultimately decided to
withdraw his bill. “I hope that when statehood is restored, the government will act swiftly
to reconstitute the Human Rights Commission so that victims of violations may find a
platform for justice,” he said before formally retracting the proposal.
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J&K Assembly Rejects Bill On State Land Ownership

https://www.deccanchronicle.com/nation/jk-assembly-rejects-bill-on-state-land-
ownership-1913169

Yusuf Jameel | 28 October 2025

SRINAGAR: The Omar Abdullah-led government on Tuesday rejected a private
member's bill introduced by opposition People’s Democratic Party (PDP) MLA Waheed
Ur Reman Parra, which aimed to grant ownership rights to occupants on state land.

During the ongoing session of the J&K Legislative Assembly, Chief Minister Omar
Abdullah opposed the proposal, stating that individuals residing illegally on such land
cannot be conferred ownership. He questioned how government land could be granted
to those who had occupied it illegally. He, however, also said, “The government is
committed to providing land to landless families through proper channels and legal
frameworks.”

He urged Parra to withdraw the bill, but the MLA refused. Subsequently, Speaker Abdul
Rahim Rather formally rejected it after all legislators except three members including Para
himself opposed the motion.

PDP president and former Chief Minister Mehbooba Mufti accused Abdullah of reneging
on his commitment to the issue. She in a post on ‘X’ said, “The BJP’s threat to block the
passage of the PDP’s land regularisation (anti-bulldozer) bill which they branded as the
“Land Jihad Bill” was fulfilled today, ironically, by the ruling NC government itself.”

She added, “The Chief Minister, who had earlier assured that any pro people initiative
from the PDP would face no obstacles under his leadership, has once again reneged on
his word. This marks yet another U-turn added to his growing list of unfulfilled guarantees
and promises. It is deeply unfortunate that a bill aimed at securing a roof over the heads
of the poorest of the poor is now being portrayed as an act of land grabbing. Even more
tragic is that it was rejected by the very House these people overwhelmingly trusted and
elected barely a year ago.”

The Chief Minister also refused to support a private member's bill to establish a Lokayukta
in the Union Territory, asserting that only states have the authority to set up such an
institution under existing laws. The proposal, moved by CPI(M) MLA Mohammad Yousuf
Tarigami, aimed to enable inquiries into corruption allegations against public servants.

Abdullah urged Tarigami to withdraw the bill, explaining that Section 63 of the Lokpal and
Lokayuktas Act, 2013, limits the anti-corruption agency's establishment to states, not
Union Territories like J&K. “As a Union Territory, we do not have the powers to appoint a
Lokayukta," the Chief Minister stated, emphasising the legal constraints imposed by the
J&K Reorganisation Act, 2019. The rejection sparked a broader debate on governance
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and accountability, with members linking it to the long-pending demand for restoring
statehood to J&K.

The House rejected another private member's bill introduced by Congress MLA
Nizamuddin Bhat to establish a dedicated J&K Human Rights Protection Commission.
Chief Minister Abdullah opposed the measure, arguing that post-2019 reorganisation, the
UT falls under the jurisdiction of the National Human Rights Commission (NHRC),
rendering a local body redundant and legally unfeasible without restoring full statehood.
“The Bill can only be reconsidered after statehood is restored to Jammu and Kashmir,”
Abdullah stated in the House, echoing similar reasoning used earlier in the session to
reject a proposal for a Lokayukta.

Bhat's bill sought to create an independent commission with powers to investigate
violations, recommend remedies, and promote awareness—addressing what the MLA
described as a “visible gap” in localised human rights protections in a conflict-sensitive
region. Proponents, including Bhat, emphasised it as a “democratic necessity” for
accessible redressal, but the proposal was defeated following the Chief Minister's
intervention and lack of support from ruling NC members.

The House held an extensive discussion on the rising menace of drug addiction, with
members demanding urgent, coordinated action to protect the youth. The debate
stemmed from a question by BJP MLA Surjeet Singh on measures to combat drug abuse
across the Union Territory.

Health and Medical Education Minister Sakina Itoo outlined a multi-departmental strategy
involving awareness, prevention, and rehabilitation. “The government is collaborating with
School Education, Higher Education, and Medical Education departments to bolster these
initiatives,” she said. Asserting that drug awareness is now part of the school curriculum,
with plans for regular sessions during morning assemblies, she said, “It is our collective
responsibility to shield the young generation from drugs. We are committed to
rehabilitating victims and enhancing preventive measures.”.

NC MLA Tanvir Sadiq called for making drug awareness a compulsory subject with
dedicated teachers in every class. The government reported functional de-addiction
centres across districts, managed by professionals, alongside outreach in schools,
colleges, and panchayats via camps and door-to-door surveys.

Responding to a query, the government revealed 3,61,146 educated unemployed youth
registered as of September 2025 including over 2.08 lakh in Kashmir Division and 1.52
lakh in Jammu Division. Srinagar tops with 23,826, followed by Anantnag (32,298),
Pulwama (28,671), Kathua (26,798), and Kulgam (21,446) and lowest in Kishtwar (8,870)
and Reasi (12,376). Of the total, 2,33,845 are male and 1,27,301 female.

The government also said that under Mission Youth and Mission YUVA, the Employment
Department aims to create 4.25 lakh opportunities via 1.37 lakh entrepreneurship units,
emphasising self-employment, startups, and skills. It further informed the House that
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district-level centres host Career Melas and Rozgar Melas to foster innovation and
livelihoods. “Our goal is to direct educated youth toward productive paths and
entrepreneurship,” the government stated.

In response to PDP MLA Parra's query, the government said the Chief Minister's promise
of 200 free electricity units will roll out post-commissioning of rooftop solar systems under
PM Surya Ghar: Muft Bijli Yojana. It will cover 2.22 lakh Antyodaya Anna Yojana
households with 2-kW systems each.

The government said that detailed project reports and tenders are in preparation at
DISCOMs, with in-principle approval from the Ministry of New and Renewable Energy for
the RESCO/Utility-Led Aggregation model. Once operational, systems will deliver up to
200 units monthly, ensuring sustainability for power corporations, it added.

It further stated that delays stem from procedural steps like DPRs, tenders, and model
setup. Additionally, 6.52 lakh smart meters have been installed (2.81 lakh in the last two
years) under the Revamped Distribution Sector Scheme and PM's Development
Package. Declaring that no privatisation is planned, the government said that service
providers handle implementation under strict oversight.

Replying to Peoples Conference MLA Sajad Gani Lone, the General Administration
Department Minister disclosed % 31,75,32,400 were collected as application fees by the
J&K Public Service Commission and Services Selection Board. He said that no proposal
exists to abolish these fees.

Noisy scenes erupted in the House after the Speaker rejected a BJP adjournment motion
for discussing the “humanitarian crisis” from recent floods. BJP MLA Pawan Gupta sought
to suspend Question Hour, but Rather deemed it not recent, noting prior discussions, a
Chief Minister's reply, and a related resolution scheduled for Wednesday.

BJP members protested with slogans demanding “justice for Jammu,” but relented after
the Speaker cited rules. The government pegged flood losses to agriculture and allied
sectors at X 209 crore, with a relief request report to be sent to the Centre.

Earlier, Health and Education Minister Itoo strongly objected to BJP MLAs repeatedly
raising the issue of “discrimination against the Jammu region.” She retorted, “It has
become your habit to allege discrimination against Jammu, which is completely baseless.
You are playing to the gallery”.

Speaker Rather ruled that questions on departments under the Lieutenant Governor (e.g.,
Home) are inadmissible under the J&K Reorganisation Act. This led to deleting a query
by AIP MLA Sheikh Khursheed on delays in ex-gratia payments under SRO-43 for
violence victims' families, including specific cases and timelines for settlements.
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J&K Govt Rejects Bill To Create Human Rights Forum, Cong MLA Withdraws
Proposal

Before Article 370 abrogation, the erstwhile state of Jammu and Kashmir had its own
State Human Rights Commission, but it was scrapped after August 2019.

https://www.etvbharat.com/amp/en/bharat/j-and-kashmir-govt-rejects-bill-to-create-
human-rights-forum-congress-mla-withdraws-proposal-enn25102803669

By ETV Bharat English Team
Published : October 28, 2025 at 4:51 PM IST
2 Min Read

Srinagar: Citing the inability of the Jammu and Kashmir legislature to make laws that
contravene the parliament of the country, the chief minister Omar Abdullah on Tuesday
argued against setting up a monitoring mechanism for the protection of human rights in
the union territory.

He was responding to a Congress legislator from Bandipora, Nizam-ud-Din Bhat, who
moved a private member’s bill for the creation of ‘Legislative Forum for Monitoring and
Protection of Human Rights in Union Territory of Jammu and Kashmir’ in the ongoing
session of the Jammu and Kashmir legislature in Srinagar.

Arguing in support of the bill, Bhat said that his private member’s bill does not overtake
the National Human Rights Commission (NHRC) but becomes an enabler for helping the
purpose of the commission.

He said that the human rights violations in Jammu and Kashmir, a conflict-ridden place,
where state and non-state actors violated the human rights of the people, and external
forces exploited these allegations at the global level for malign campaigning.

He said the forum should become an enabler for the human rights institutions, as victims
here do not get justice due to the misuse of excessive law. “Law enforcement agencies
haven't been fair in identifying the real perpetrator.”

Further arguing for his bill, he said that a representative forum from all sides of the house
would ensure the victims would get justice, and propaganda would be addressed. “This
becomes absolutely imperative to have such a forum without any delay. NHRC is an
independent institution, and the legislative forum he had suggested was an enabling
institution," he said.

Chief Minister Omar Abdullah said that the Jammu and Kashmir Reorganisation Act 2019
doesn't allow the legislature to create such an institution and pass the bill. Citing Section
35 of the Act, Omar said that if the law is repugnant to the law of the parliament, the
Jammu and Kashmir assembly can not make any such law.
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Omar argued that a scrapped State Human Rights Commission was created keeping in
view the situation in Jammu and Kashmir. He said that the forum suggested by the
legislator has a direct link with NHRC. “If the situation changes (in Jammu and Kashmir),
you won't have any requirement to bring such a legislation.

Bhat withdrew the bill after stating that the chief minister is functioning in a restrictive
atmosphere. “Let history take it down as our helplessness. Feeling oppressed, | withdraw
the bill,” he said.

Before the abrogation of Article 370 on August 5, 2019, the erstwhile state of Jammu and
Kashmir had its own State Human Rights Commission, but it was scrapped after August
2019. Hundreds of cases filed by the families and victims of the human rights violations,
the SHRC heard many such cases and directed action and compensation in several
cases. However, when the SHRC was scrapped, all such cases were either transferred
to NHRC or remained unaddressed.
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Noisy Scenes In J&K Assembly After NC, BJP MLAs Accuse Each Other Of
Discrimination

https://ommcomnews.com/india-news/noisy-scenes-in-jk-assembly-after-nc-bjp-mlas-
accuse-each-other-of-discrimination/

by OMMCOM NEWS | October 28, 2025 in Nation

Srinagar: Jammu and Kashmir (J&K) Assembly witnessed noisy scenes on Tuesday
when the Opposition Bharatiya Janata Party (BJP) and ruling National Conference (NC)
MLAs accused each other of regional discrimination.

Noisy scenes erupted in the House after BJP MLA Shakti Parihar accused the J&K
Education Department of discriminating against the Jammu region.

The allegations sparked a heated exchange between the BJP and National Conference
members. Education Minister, Sakina Itoo, strongly denied the charges, calling them
baseless and politically-motivated.

As tempers flared, members from both sides engaged in loud arguments, forcing the
Speaker to intervene to restore order in the House. The issue was later deferred.

Education Minister Itoo told the BJP MLAs that J&K has one government and there is no
guestion of discrimination between the two regions.

Then Peoples Democratic Party (PDP) MLA, Waheed ur Rehman Parra presented a Bill
for regularisation of ‘Kachariae (Grazing Land)’ and state land and allotment of ownership
rights to occupants of these lands.

Chief Minister Omar Abdullah asked the PDP MLA that how could the House allot unlawful
lands to occupants. In turn, Waheed Para told the junior Abdullah “not to be afraid of the
BJP” because he alleged that the party had called allotment of land to occupants in the
Valley as ‘land Jihad’.

CM Omar Abdullah also told NC MLA Mir Saifullah to withdraw a Bill presented by him on
Casual Labourers and Daily Wagers saying that the matter is already under review by a
committee headed by the Chief Secretary. “We want to resolve it, but need exact data
before proceeding”, CM Omar Abdullah said.

Congress MLA, Nizam-ud-Din Bhat’s Bill on Human Rights Protection Bill was also
rejected in the House as CM Omar Abdullah said post-2019, Jammu and Kashmir is
covered under the National Human Rights Commission, and the Bill can be reconsidered
only after statehood is restored.

(IANS)
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Police Expected To Treat Women With Dignity, Refrain From Using Inappropriate
Or Unparliamentary Language: Delhi High Court

The Delhi High Court was considering a Writ Petition seeking direction to the National
Human Rights Commission to take action in the representation made by him.

https://www.verdictum.in/court-updates/high-courts/delhi-high-court/thoppani-sanjeev-
rao-v-national-human-rights-commission-ors-police-treat-women-with-dignity-1595970

By Sheetal Joon | |28 Oct 2025 2:00 PM IST

Justice Sanjeev Narula, Delhi High Court

The Delhi High Court has remarked that the Police Officials are expected to treat women
with dignity and they must refrain from using inappropriate or unparliamentary language.

The Court was considering a Writ Petition seeking direction to the National Human Rights
Commission to take action in the representation made by the Petitioner.

The Bench of Justice Sanjeev Narula observed, "With respect to Prayer B, the Court finds
no reason to frame any such guidelines. It is beyond dispute that police officials are
expected to treat women with dignity and must refrain from using inappropriate or
unparliamentary language. Hence, the prayer sought is misconceived."

The Petitioner was represented by Advocate Kanika Saini while the Respondent was
represented by Special Public Prosecutor Anupam S. Sharrma.

The Petitioner had prayed that guidelines be framed directing the Police station to treat
women respectfully and no unparliamentary language shall be used by Police officials in
specific with any women.

The Court refused to frame any such guidelines, stating that such behaviour is 'expected’
out of the Police Officials and urged them to refrain from using inappropriate or
unparliamentary language, particularly against women.

The Petition was accordingly disposed of.
Cause Title: Thoppani Sanjeev Rao v. National Human Rights Commission & Ors.
Appearances:

Petitioner- Advocate Kanika Saini, Advocate Puneet Kumari, Advocate Prem Latha,
Advocate Divya Mathur,

Respondent- Special Public Prosecutor Anupam S. Sharrma.
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Police are expected to treat women with dignity and refrain from using
inappropriate language: Delhi HC

https://timesofindia.indiatimes.com/city/delhi/police-are-expected-to-treat-women-with-
dignity-and-refrain-from-using-inappropriate-language-delhi-
hc/amp articleshow/124876922.cms

TNN | Oct 28, 2025, 21:06 IST

New Delhi: Police officers are expected to treat women with dignity and must refrain from
using inappropriate or unparliamentary language, Delhi High Court has stressed.

The observation came as the court took up a petition filed by Thoppani Sanjeev Rao, who
had sought the framing of specific guidelines mandating that women be treated
respectfully in police stations.

She argued that, despite an explicit directive from the National Human Rights
Commission (NHRC) requiring police action within four weeks, no such guidelines had
been issued.

Justice Sanjeev Narula, however, declined to issue such orders, noting that these
expectations were already implicit in the conduct required of public servants. "The court
finds no reason to frame any such guidelines. It is beyond dispute that police officers are
expected to treat women with dignity and must refrain from using inappropriate or
unparliamentary language. Hence, the prayer sought is misconceived," the judge said.
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fafe=m & afvg Fe W guer, TITgeRRdt gex fii® & A witht g dras

https://jantaserishta.com/local/madhya-pradesh/senior-citizen-attacked-in-vidisha-nhrc-
member-privank-kanungo-demands-strict-action--4349399

29 3SR 2025

fore & Ue aRy TR SR FHOEE IR §U BHA & AW A o Uhs fodn g1 g
AFAIISR RN (NHRC) & H&d f0Rid STl = 99 ¥ & 9ga 1HR ddid gU del fas
fafe=m & Sifiaadr 3R Y- HISUT ¥ dd 994 ¥ 93 I8 [aHd UeT=I IR IR g9l 7 Had
TSR &1 I 7, dfeh TTHING TIRTE favs- & JIfTRT &1 fexdT uediid gidl 3|

e S A W AR &1 Fe o “fafewn & g3 g8 gen sicdd RideH® g | T aRky Arvike
3R IeFfde-aroie 83 § Ifehy aafdd R gqel &R Ia! difsal Reifsn o gwrd
Hifsar R 39 Fraa I o T, fo9E AT 7 d0= 3R fAHTSH &1 HIgid ST o 9o |7
35 39 AHd § U § I HRATS &l {iT Bt 8l

W &b SIAR, I YebT=1 TRU R P 3[1d ANl A faaTiad S9 o1 oiepr gHe fobar |
el & §I¢ dRUI &1 geb! dIc 3MTs, Sldih sHANR Hid ¥ TR 81 MU fhaea gfera A
3T SR & FRITE ATHT Tof DR oI I R 2 3

TSR Y A &gl b aRky ArRe! 3R AHISIS Sribdais & JR&T AT S
U &1 foreRt g1 3514 I8 i g1 fop “Uft ge 7 Fad U Afed R gHa §, S
Amdite Jedi 3R SHfiafad & W R ot Fe 17

39 d, RIMTG HeaT Adrei $iR siftraear Tu =t gear &1 Far &) 2 3R i &1 Siee
RN &1 77 3t 81 e siefteres = Iamn fos SR &1 uga™ &1 o @1 § 3R 38
ST IRTAR foban S|
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qivg T R gHA &1 ArHAT NHRC Ugar: fafezm sp &t Aifed St #¢ 2 3wt & witht
RUId; BIP A4 W YHSH $T 3RIY

https://www.bhaskar.com/local/mp/vidisha/news/the-case-of-attack-on-a-senior-lawyer-
reached-the-nhrc-136272391.html

fafgm 12 9¢ uga

fafe=n & w70 avfa ARy Sif¥geT WR §U A & HH &1 APTF AMATUSR SN
(NHRC) = I e 81 3mai = fafe=m gfery srefteres (sp) &1 Aifew O’ R & Iwig &
iR foga ®rtars RUid (ATR) TRgd oA &1 Fe a1 B1 gdia = U HToT Jal iR
fIeUme R ydHH SR 918 & Ue S[1d JAfad gRT gHAT B BT SRIY T 5|

fRIHTIT & IR, Th UTTUT AT 3R f3emass 3 Rierasnd! & 1t SR 987 & far g
HTST BT TANT 5T 3R I8 O § ARA &1 4! &l | FRieeradesdl, Sit 70 auifg aRky siftrgen
3R FHISIS BiHdl 8, 3 RIY T fo I aaR ywfear fire w8t ot |

PR S TeTd W Jard I3 & de J = 3ifegad 3 sarn & I35 uga Iwrd
Tifsar R fafezn e g} F4a dF § 94 IRV JUT & ey AT B ddR I
331U Y| IHT 3R g P 39 9 I g1 I8 (=1 ST 577 T T

b T T YHGMI, 3T a1 gHa1 RIbrad & garfdd, 24 fagar I T A U &
SR, Iad HISTAT AT 7 HfIgadT B bR § eiyeprar 3R e Hifssr R $o off uie &A
R TR aRumT YT &1 el €t 39 SATA 1 faH, 25 3ageR ! giiked A€ R Uh
3T e 3 39 WR gHAT R 3T 3R YIS ARBR TRR 8l 717

"Rl W ST & FHAT SITHT A SR TR o T8 gHen gd # el ymfdhal 3 g1 gef
81 I8 YRET T H3 3R SR o RITTh THIMER ol 3 1 717 Bt o, dfcp
3RIY § fh 3@ I DIs 319 AT ol g3 |

NHRC 7 |l CCTV Fesl 3R CDR AW &1 Tiikell #1 35 g, AP AFGIRIGR ST

& o fUdich BN 1 &l arcll U3 = 39 HFanddR A&l Ay, 1993 &1

YRT 12 % ded I & forar 8 1 3manT 3 vt fafdzn & &) e & HiaR ger 3 e diefidd

%, ﬁgmﬁwﬁ@wmmwmﬁﬁ%mémﬁmﬁw
fear gl

START AIdT- UYH TFAT AHANYRR Ieaig- 3ART 7 wal fb Rierad § @ T8 3RIY UyH
TV AFAYPR Iecta Bt Auft & 31d &1 AFaIfIeR N & 39 g%aT & 1 fafewm
Ufer UR 319 96 AT § | 3d $11 8N fob aRy Siferaear &t =arg fire uran § an =g |
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feweht gaIc A R SHFG ariReT @i Ht

https://hindi.livelaw.in/delhi-high-court/sex-determination-female-foeticide-delhi-high-
court-justice-swarana-kanta-sharma-308038

28 3faRIER 2025
Sfex YR Afgarsii & Siiad & e &1 HH BT §: facd! gTsdIc o T S ATt
TR B

faeeht gEHIC A B1a € ¥ U5 fewht @t i SR MuRur 3 v afigen sieq & Ieg & 0
FRAT § IR TP HeHTd-Tad THS B SHIE TR TR &t g

Sy wauf Hidr Tl 3 U8 S/adie dd gu Afad @1 i S Attt @i &, 59
W IRSTLAT o1 FeRor 37 SR T Afgel &t Hid BT HRUT S BT SR 5|

TN R THR gy

S 2wt 3 FeT & T8 vt Wit Tepfa & ggrar &t 7, o dsferal & 9qer & v
e & IO 9y & ¥4 H <91 o1l ¢ | I8 THadt Afgansil &1 srRférd fafore ufsrarsi

& IUD | AP ITP Siidd Dl T & STl g

BIC 4 HS Ysa] H gl
"ThTd URAR ¥ W T B T fadh BT A8 B & 3R WU I Jad THIS B ST
TR YR HRd ¢ | afe T mraefi &) okt T8 foar sirar 8 < g8 g simewm fos Aa Shtad 1

DIz YU Te! ¢ | ST I SMaWS | [ B Huifgs ©u I 558y X 3R I8 WP e
¢ fop B SitaT Siex o1 URaTg foru fomm, TRefur 3R TRAT &1 gheR g1

A &1 gRYf 3R ®IE &1 fswy

R R YR =T TfgdT, 2023 &1 URISA 85, 316(2), 89, 3R 3(5) & dgd HHA &of
fopar T 39 R Afee & At THiaRT H 31dY T eSS HRA BT 3R B, o
YU T T HIeT ST 7| §9o 96 g4 AfSHd SHURRM & HRUI Afgal & GG 81 Te | T8
Y 3RIT AT AT o SIRIG PNDT Act &1 Seaie $Rd gU 3fay Sier MuRor &t i 9
J1dl Uh G1fdd FRIg o1 fgwam ol

SITIH STEFT ATfedT WIS FRd §U SIRed XM A Hgl & foea gfierd &t KUl & saR
3RIGY SR IFHT deT YUl HT S kg dxA 3Rk Jue & Rt & forg srafdies gieRe
3T DI JAUTSHD T & 3= U Withd U J 3{dY 3eeRISS FR IR & | BIc - Tg Ht
e fFar i oRId iR IqHT FeT o I I Hiex Abfe g, miadt Afgarsit &1 sy

TS FHRA HT TP 1SS o9 IaI | & |
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Sed 3mSR 3 i 0 amal & ®ig ot 9 a1 SeRar gERl &1 341 d¥e & B HA
& fore ITfed TR A&l §1 BIC A Hel [ ORIy T TIad IUBRON B aRIHG, R
Rd # yudis 3R 398 M 39 Afaqdl &t UgaH TR & A+ 3R Sarece]
AT B & forg srawue 3|

HIC 7 ofd & el [ aaa A T =ara AT HA & AY-T1d S & AUS gl Dl

& 3R BR T HT RIY & BRI Bt YRe & [N Sl HRATS AP 51 T8 ad
BT fob afrdes g | IMMHA 81 §3fT, PIC A ITd! R TG ATfadh! JIRS HR &l
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https://www.livehindustan.com/uttar-pradesh/no-entry-for-relatives-in-up-local-body-

meetings-yogi-government-strict-on-proxy-representation-201761619755309.amp.html

Tue, 28 Oct 2025, 08:32:AM

Deep Pandey d3d fgg&

e git § TR el &1 6% B dhR AN IRBR A Td HeH o[ 5 | ol & dab!
T federl @ A Tt 3@t Hiadt Rosiew™ art g gu ufafAfial o Svg 39 ulksmi a1
3] A & S3H! H WA B B U W AP A 715 8

gt &1 Gt TWBR A U= & T+t et wTg et (Urban Local Bodies) # UReRIAT 3R
Saraeg! G A & T Wed ®eH Io/T g1 ANt WBHR 7 Uit KOS (Proxy
Representation) It g4 g€ UfaREl @t srg 3% uReH! a1 o faddl & dea!
IS B BT TN IR A @M & g ifispiRal &1 Adw ok fobu 61

e TN & gdifad, AR §gH ey HHIRM (NHRC) ¥ U UF fie & 9le
ed) R e fAdened A g1d &) # fefasHa iRy, forar afsree, 7R smged! sik
TR UIfereTsif 3R TR UaTad! & HRGRI So-aR] ! foral § | ARMd ggA Agcy HHIRMA
J 30 U § 9 WBR 1 39 YU R G T R a6 &1 urerq gHfdd e & o
"JUTdT ST B BT SR AT 7| TSR 3 o WBR B! T TUT TR s T 3R
el &1 ure YR S & fore uyrdt Iutg w5 @ e faar

2012 ¥ SR} TH BRI AR BT A7 dd g¢ Mg = Seial & arg famr fé
faffrd a1 e Afee ugifieRY 3ua wdal 3R STl &1 sfadd U T 3R Wdd
U Y UIe B

IRBR 7 g I B a1 § for R Rl & wrie H 39 ufafAfot &) ok I foedt off
Reder a1 feddt o cafad o1 ead 1 I1 BTH B B FoIold Tl cf o] IIRT| 3T HeH
&1 ahde 98 YA BT ¢ [ RITG Fhr Sraar § S &1, ol & oaR sHfed
# Hiforra Taa o, SR gefda iffoml & uraurl &1 Tedht ¥ uraH o1

A & o a1 T § P U Faw gy ueifieival W off g U § ar) g1 7, wife
URAR 1 His IS TT s 3 HAfdd TR UTfeIhT & UMD ATHa! H ST & a7 It
3R T HTH B P SN -Tg! ol SITE |
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